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P.C.Rardia : Applicant,

~ ve e

Mr,J, K, Kaushik : Counsel ior applicant,

VERSUS

Unicon of India 2 Ors, ¢ Respondents,
Mr, Badri Prasad ,Additionel Otticer Incharge,
Departmen tal representative on behalt of the

responderds,
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HOMYELE ik, GOPAL KRISHMA, JUDL MEMBZS
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Per HON'BELZ R, GOFAL FHISANA,JIDL fiZlidcn

Being ajgrieved by the order

dated Z7,4,27 Anne-ure A.3 by which the

premdturﬁly
epplicant was cpdered 4o he retirad from

service on completion ot 30 years of service

on the foremoon of 20.7.37 in esercise of the

—
-
[
%)

conferred by ile 42 of tne Central
Civil Sexvices ( Pansion) nules, 1972 ( tor

short Fules), The applicerd P,O fnrdic hes

tiled tnis petiticon under Section 19 of the
Administrative Tribunals Act, 1935,

2. We heave heard the learned counsel
tor the gpplicant and dadri Prasad, Additional
Qificer Incharge, Departasnial represantotiva
on behalt of Yhe respondentia. @ heve peorused

the records, The operation of thi impugnod
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o tiis Tribunal on 24,7.87, Thepoaiter, fne

Y o

apolicant continuzd in service till 31,3.9

which wos the normal date of his retiremont
on suposrannuation,

3. in the circumstances, tne J.a,
has becomd infructuous, it is therefore,

dismisscd with no order 28 to costs,
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